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APPLICATION NO (S) 465 /88(F)
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Rpplicant ‘5) Respondent (s)
| Shri T. Sepnepps v/e  The Secrstery, /e Information & Broadcaatine,
\ \ 1o Mou Dslhi & 3 Ors
1. Shri T. Ssnnappe 5. The Station Director
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3.

passed by tBis Tribunal in the above said application{s} on

No. 207, 60 Fest Main ﬂoad
Prakaahnsgar
Bangalore « 560 021
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\ .
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167 (Upstai
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fisw Delhi -~ 210 001
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All Indis Redio
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Shri Yoshwant Yorma
Acgistent Station Enginser
All Indie Redio

Jabalpur (Medhya Pradash)

Shri M.S. Padmorajeish
Central Govt. Stng Counsel
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azroa: THE CENTRAL AOMINISTRATIVE rarauuAL
BANGAL ORE BENCH, BANGALORE. |

DATED THIS THE FOURTEENTH DAY .OF MARCH 1989
Presents Hon'ble Justics K.S.PUTTASWARY  .,VICE CHAIRMAN

" Hon'ble Shri L .N.AREGCO ««MEMBER(A)

'APPLICATION ND.465/88(F

- ¢

Te.Sannappa,
No.207, 80 Feat Main l!oad,
Prakashnagar,
Bangalors 560 021,
: oo Applicent

ve. (Shri A.V.Srinivees ., Advocate)

1. The Secretary,

uo1, M/ Information &

Broadcasying,

Shastry Bhavan,

Rsw Delhi 110 001. _ ‘ L B

2. The Director Genersl,
All India Radio,
fkashavani Bhavan,

- New Delhi 110 001,

3. The Station Director,

All India Radio,

Bangalore.

4. Yeshwant Verme,

Assistant Station Engr.

All ‘India Radio,

Jabalpur, S e+« Respondents

A(Shtin.S.Padmarajaiah e+ Advocate)

This applicaetion has come up today before this

Tribunal for orders. Hon'ble Vice Chairman made the "followingt

CRDER

Thie is an application undsr Section 19 of the

Administrative Tribunals Act, 1985('the Act'),

.
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‘their career s Engineering Aesistants in the All Indie Radio. The

. A

\d

2, sS4 T;Sannahpa, the applicant end Sri, Yeshwent virna,

respondent No.4 who &re msmbers of a.scheduled tribe coqﬁnncod

applicant cléine that ik is senior to respcndent-4 ﬁhich'is disputed
by respcndonts‘1 to 3. But, on the view we proposs to take, it is
unnecessary for uc to decids this question.

3. ‘Prior to 20,1,1979 there were 22 vacancies in the
grade oflAsaistant Enginoet,.ono of which was reserved for ueﬁbars
of the scheduled tribe. A Dspartsental Promotion Committe('OPC'.)
constituted for the purpose, considered the case of the appliéant
snd respondent-4 graded them as 'Cood! and recommended the promotion
of raspondent—4 over the 6pp1£catit on the ground thet he was senior
to him. Accspting thn s@id recommendatione of the OPC the“é;gg;

General, All India Radio, New Oalhi (0G) by hie order aim.a ww »

promoted respondent=4 to the post of Assistant Engingd r‘f On that ?» %
promotion the applicant made more thah one represen b—‘ign, which did :E :'
not yield any result. - t"\. I | ;‘:
4 " In 1380, the case of the spplicant wae BgainiT s
considered and was promoted as Asaistant Engineer with .ffei?”é?i@
15.9.1980.

S. In this application mads on 18.1.1985, the applicant

@as challsngsd the promotion of respondsnt-4 and hes sought Tor &
direction to ptomott him in hie place from 14.6.1979,

6. In rtsieting this application, respondents 1 to 3 have

filed thef{r 1eply and have produced their records. Respondente4
who has been duly served has remeinsd Qbaent and is unrepresented.
7.  In T.A.No.I filed under Section 21(2) of the Act,
the applicant hes sought for condoning the deley, {f any in making

his application under the Act. I.A.Nc.l it opposed by respondsnts 1 to 3.
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8. _ SrL.K.V.Srtnivaa, lesarned counso; for the applicant
prays that reckoning the period from the date of the last order mads
sgainet his client and of the Pact having coms to his knowledge

the delay of any in making the application be condonnd and the
appllcetion decided on merits,

9. . Sri M.S.Psdmarajajah, learnsd Senior Central Government
Stanping Counsel appearing for respondents 1 io 3 contends that the
subject matter aroses and atood concluded prior to 1.11,1982 and,
therefore, this application'canAot be entertsined by this Tribunal.
under tho.Act. n suppoii of his contention he strongly relins on the
ruling in V.K.MEHRA v, THE SECéETARY, MINISTRY OF INFORMATION AND
BRADCASTING, NEW DELMI (ATR 1986 CAT 203) fejterafed in Or.(Smt.)

KSHAMA KAPUR v. UNIGN ¢F INDIA (1987 (4) ATC 329).
$3LY- mmaw yrusad

1 10, jajeitve Shava"earTier natico;f thst tlemmdlnt—«t was promoted
. SRy

on 14.6.1979 which nncossarily meant that the zpplicant was supsrsedsd

‘ o N \bn that day. uithout sny doubt, the claim of the applicent, if eny,

§ K [ ) <a inet the promotion of respondent-4 and his supsrsession arcss and

In Mehrets case reiterated in Kshma Kapur's case,

this Tribunel haes ruled that matters which arose and'wero'concludod
prior to 1.11.1982 srs not within the jurisdiction of thia Tribunal
and therefore cannot be edjudicated undor the Act. On the ratio in
Mehra's case this spplicastion cannot bn entarteined by us and celle

for dismissal on that ground.

12. whan tho applicatien cannot be entertained by us,

the question of condoning the delsy under section 21(2) of the Act
docs rot ariesa. On this view, we cannot alsc examino thn meTits,

We, therefore, dscline tc examine the merits on which both sides

O '




' . wie ) . .

" tade thoit submissions.

13, \ "In the 1ight of our ebove discussien, we hold that
this appliéatlon is ljsole to be dismissed. We, therefore, dismies
thie application., But, in‘thn circumstances of the cese, we dlroct'

the partiss to bear their oun costs.
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